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Date of order: 07.09.2005.

Mr. H.K. Purchit, counsel for the applicant.,
Mr. Manoj Bhandari, counsel for the respondents No. 1 %o 4.
None is present for respondents No. 5& 8.

Learned counsel for the applicant has filed this Originai
Application for challenging the seniority list. The learned counsel
for the respondents has stated that the seniority list in question
has already been cancelled and a fresh seniority list has been
issued in accordance with the law. Hence, the Original Application
has become infructuous. The Original Application stands dismissed
as having become infructuous.

Admy.Member

{Kuldip Singh}
Vice Chairman




Fart ¥ and il oe.s'w

in my PYedence on )'41 ‘ ]lf
sioy)

under the sp, 1»«(

- I



